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PROSECUTION OF M/s SIRAJUDDIN AND   I Co. 

220. SHRI M. P. BHARGAVA: Will the 
Minister of FINANCE be pleased to •tate: 

(a) whether it is a fact that instructions 
have been issued for prosecuting M/s 
Sirajuddin and Company of Calcutta for 
violating the Sea Customs Act; and 

(to) if so, when the instructions were 
issued? 

THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI); (a) and (b) The decision 
to prosecute M/s Sirajuddin & Co. was taken 
by the Calcutta Custom House on the merits 
of the case and the question of the Govern-
ment issuing any instructions for pro-»ecution 
does not arise. 

 
tflRfilGATION     FACILITY     FROM     

GANBHI SAGAR DAM 

221. SHRI V. M. CHORDIA: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state: 

(a) by when irrigation facilities are likely 
to be made available from the Gandhi Sagar 
Dam; and 

(b) if irrigation facilities are not likely to 
be available, what is the reason therefor?] 

 

•{•[THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION AND POWER 
(SHRI O. V. ALAGESAN) : (a) and (b) Irrigation 
facilities from the storage of Gandhi Sagar 
Dam have already been made available. Water 
stored at Gandhi Sagar Dam was released for 
irrigation through the canals taking off from 
the Kotah Barrage to Rajasthan and Madhya 
Pradesh in November and December, 1960 
respectively. Direct flow irrigation from the 
Gandhi Sagar Dam is not economically 
feasible as the adjacent lands on either side are 
high.] 

il ] English translation. 
 


